
CENTRA L ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A.N0.2918/2003 

New Delh i this the 17th day of May, 2004 

H • bl ~ · I . J t . V ~ . l "h . on · .e onn ..., l~s ... lce . o.Aggarwa . , v . a1rman 
Hon ' ble Shr i S. A, Singh, Member (A) 

ti t\ Sham i 1 

C- 35 1 Kendriya Vihar, 
Sector-51, NOIDA- 201301 
(Ph:95120 - 24813 62( R), 23034 170 (0) 

... Applicant. 
( By advoc a te: Shr G. K.Aggarwal ) 

VERSUS 

1. Uni on of India thro' 
Secretary, Ministry of Urban 
Development & Poverty Al l ev iation 
Nirman Bhawan, 
New De lhi - 110011, 

2. The Secretary, 
Union Public Serv ice Comm1ss1on 1 

Shahj ehan Rd, 
New Delhi - 110011 , 

3. NK Garg, 
Superinte nd in g En gr (Ci v il) 1 

CPWD, Vi gyan Bhawan Central Ci rcl e; 
New Delhi -1 10011. 

Re s pon dents. 

(By ad vocate: Shri D.S. Mahendr u fo r respondent no . 1) 

0 R D E R (ORAL) 

Shri Justice V. S . Aggarwal: 

Learne d counse l fo r the app licant states that 

during the pe ndency of the present OA th e applicant 

has been promoted to the post of Super1ntending 

En gineer (Civil) in the r e view departmental promot ion 

committee meetin g , He stat es th a t arrea rs s hou ld be 

paid to the applicant. 

2. Keep1ng 1n v1ew the fac ts that l earned cou nse l 

for the appl icant seeks permission tp withdraw the 
.A.+Var ~ ~ 'WI.A.I<.A. 

a ppl ication . Appl icant. submit t;:e*J a r e pr·ese ntat ion 1 n 



r 

( 2 ) 

deta i l perta1n1ng to arrears . Respondents should 

consider it and thereafter if need anses L '::. would AfU'\..!1.-

recourse under the law. Allowed as prayed. 

~. Subject to aforesaid; the OA 1s dismissed as 

withdrawn. "-

c£4fbt 
Member· ( A.) 

(V.S.Aggarwal) 
Chairman 




